| I TEM NO. 41 COURT NO. 9 SECTI ON | VB
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Civil) No(s).7319/2009

(From the judgenent and order dated 05/12/2008 in CW No.
7727/ 2008 of The H GH COURT OF PUNJAB & HARYANA AT CHANDI GARH)

ANCKH S| NGH Petitioner(s)
VERSUS

PUNJAB STATE ELECTI ON COW SSI ON Respondent (s)

(Wth appln(s) for permission to place addl. docunents on record
and prayer for interimrelief )

WTH SLP(C) NO 10948 of 2009
(Wth office report)

SLP(C) NO. 18902 of 2009
(Wth office report)

Date: 03/05/2010 These Petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTI CE B. SUDERSHAN REDDY
HON BLE MR JUSTI CE SURI NDER SI NGH NI JJAR

For Petitioner(s)
K. V. Vi shwanat han, Sr.Adv.
Gagan Cupt a, Adv.

SLP(C) 10948/ 09 &
SLP( C) 18902/ 09

U jal Singh, Adv.
J.P. Singh, Adv.
R C. Kaushi k, Adv.
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For Respondent (s)
M. Kul dip Singh, Adv.

M. Sunil Kumar Jain, Adv.
M. A ay Pal, adv.
M. Gagan Gupta, Adv.

S. B. Upadhyay, Sr. Adv.
Chandra Prakash Pandey, Adv.
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UPON hearing counsel the Court nade the foll ow ng
ORDER

SLP(C) No. 7319 of 2009 & SLP(C) No. 10948 of 2009
Li st these matters on 7th Septenber, 2010.

SLP(C) No. 18902 of 2009
De-link this matter fromthe above natters and |i st
in usual course.



(Sukhbir Paul Kaur) (Vi jay Dhawan)
Court Master Assi stant Regi strar



